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An Act $0 provide) for the gran! el 
Administration to the estftds 

(2) It extends to the wh 
into for& on the Ist day o 

2. Application.-This Act &a 
before, on or after the date of 

3. Znterpretiztion cla 
repugnant in the subject or 

Pmdtwe.-Provinct means 
, of Kashmir : 



an additional part of the will ; 

estate of the testator ; 

last will of a deceased person is, by testators appointment, 

exeeutor ; and 

Court of original jurisdiction. 

CHAPTER 11. 

deceased person vests in him as such. 

panted with a copy of such copy annexed. 

an executor appointed by the Will. 
f 







wben the emartor dies afier hawing proved the wiU, bPrt before b.k 
administered all the estate of &e deoeased, 

/ 

an universal or residuary legatee may be rdeaitttd to pmrrc the wiH, 
and le-krs of a d m i i d  with the yip ll~gd m y  be 0.IyDd 
to him of the whdc estate, or of w much thereof rr may be tm 
administered. 

20. Rig& to odminisbrrtion of -W of dewad m&tby 
lqptce.--When a raidt?ary lcgake who has a bmefdal &rest sorviYlts 
the testator, but dies before the estate has been fully administeted, his 
representative has the same right to administration witb the will mntxfid as 
such ycsiduary legatee. 

21. Gmnt of brlninisdon M u e  no n& tedikay 
nor ppnsquatiw c?f such 1egutee.--When t k  is no txecut or and no 
re&hary legatee or representative of a residuary legatee, or he declines 
or 'is incapable to act, or cannot bt f w d ,  tht person or p e t s o ~  who 
W d  be entitled to tbe administtation of the edate of the deceased if he 

= 

had dicd intestate, a any o(hw @tee having P k a c f i  in- or a 
aadittx, may be admitted ts p m  .@e will9 aad i&ms oP radmkhbtiion may 
be wanted to bim or them amrdhgly. 

22. Citakbn t?i$anmofadm-to ahcrtlian , I 

Mwiml w &dt&yL-~Lettofs of administration with the will annexed 9 
not be graated to any legatce 0th t b n  an universal or cr residuary 
legatee, until a citation has been issued md ptMished in t L  manner 
hereinafter mentioned, calling on the nextd-kin td accept or refuse 
ktters of administration. 

a 
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23. To whom administmtiion Be.gmded-When the dccead haa 
died intestate, administration of his estate may be granted to aay pmwb 
who, &cording to the rules for the d&ibt&on oE dte &ate of an ~j&statc 
applicable h the oho ash dccewd, would be entitled to the whok 0r y 
pqt of such iie&eds estate. 

W k n  several such person apply for adrnimktrstidn, it dtaU be is tbt 
d i i ~ o f t B e C o w t t o 8 f ~ u t t o a n y o n e a r n r c l j e f f t  

When no suck person appl& it'may be grit@& to a cmlk ol that- 
deceased, 



1 
I 

24. ~ e 0 f c o p y Q r d m f t ' o f  
or mislaid since the testators death, d m @  by wrong Or 
accident and not by any act of d a copy or the draft of 
the will has been preserved, 
draft, limited until the original o 
produced. 

25. m a t e  of contenfs of lost or 
lost or destroyed and no copy has been m the draft preserved, probate 
may be granted of its contents, if they established by evidence. 

26. Pdate of copy where dginaf the will is in the 
possession of a person, residing out of t in which application 

, for probate is made, who has refused to deliver it up, but 
a copy has been transmitted to the and it is necessary for 
the interests of the &ate that probate granted without waiting 
for the arrival of the original p~obat ted of the COW so 
transmitted, limited until the will ted h p y  of it be 
produced. 

2'7. Administmtion until ere no will of the deceased 
K forthcoming, but there is that there is a will in 

limited until the will- 

28. AdminiS~tiOn q h  Pn 
When any emcutor is absent from the 
made, and there is no executor wit 
of administration with the will annexed 
the absent executor, for the use and 
until he shall obtain p r o b e  or let 
himself. 

present. letters B administration with annexed might be panted, 
is absent from the Province, letters d ration with the will afinexed 
may be granted to his .agent, limited as 
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30. Administration lo attmey qf absent puson entitlcd b adhih&r 
is case ofintestiicy.--When a person entitied to adminhtratlon in cc~ge of 
intestacy is absent from the Province, and no p e r m  equally d t l e d  b 
willing to act, letters of administration may be granted to the agent of the 
absent person, limited as before-mentioned. 

+ 

31. Administration during minority of sole executor or rcsihuwy 
legatee.--Men a minor is sole executor or sote residuluy wee, Cetteis 
of administration with the will annexed may be granted to the 1 4  
guardian of such minor, or to such other person as the Court shall think 

. fit, until the minor has attained his majority, at which period, and lror . 
before, probate of the will shall be granted to him. 

32. Administmtion dfiting minoriry of seveml erecum or ndsiuwy 
1qutee.-When there are.two ox more minor executors and no executor 
who has attained ma&itY, or two or more residuary iegatccs and no 
residuary legatee who has attained majority, the grant shall be limit4 
until one of them has attained his majority. 

33. Adntinistmtion for use and benejict ofha1ic.--If a sok exdeutar or 
sole universal or' residuary legatee, ar a perspn who would be ' &y 
entitled to the estate of the intestate according t'o the rule for the 
didiribution of intestates estates applicable in the case of the deceased, be 
a minor or lunatic, letters of administration with or without the wili 
annexed, as the case may be, shall be granted t i  the person to whom the 
care of hi estate has been committed by cornpeterit authority, or if 
there be no such person, to such other person as the Court thib fit tQ 
appint, for the use and benifit of the minor or lunatic, until he attains 
majority or becomes of sound mind, as the east may b& 

34. ~mnhisvorion "pendent lire. --Pending anvuit touching the validity 
of the will of a deceased person or foy aljtaining or revoking any 
probate or any grant of letters of administration, the Court may a@ 
an administrator of the estate of such deceased person, who shall ham 
all the rights and powers of a general administrator d b r  than the 
right of distributing such estate, and every s u ~  administrator shalt be 
subject to the immediate control of the @&IF& and,&all act under its 
direction. 

(c).-For Special hqwses. 
- 

35. M o t e  limited to ptirpose specified in will.--If an executor' be 
appointed for any limited purpose swf ied  in the will, the ~ o b a t e  sharil 
be Edtcd to that purpose and, if he should appoint an. agent to take 
administration oq his behalf, the letters of administration with the wilt, 
awexed shall accordingty be iimited. 

' 

/ 

& '&' '&"-a m;-k.ts. A ' >, .H 



34. Admittistnation wi 

wtlt on hi behalf, and th 
lettm d administtation 

be~tficiary, or to some other 

tmching the matters at issue in the said and until- a final decree 
shall be made therein and carried into 

of bu~h person, resident out of the P and it,<appears to the Court 
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to be necessary or convenient to appoint some pcrsun to administer tbe 
estate or any part thereof other than the person who under ordinary - 

circumstances would be entitled to a grant of administration, &he Judge 
' may,.i his discretion, having regard to consanguhity, amount of interest, the 
safety of the estate and probability that it will be properly adminiwed, 
appoint such person as he thinks fit to be administrator; 

r ,  

&d in every such case ktt&$ of admiairtrstim may be limited or wf 
as the Judge thinks fit. 

(d).--Gms wifh Exception. 

42. Probate or administration with wit1 annexed subject to acepCcpccm.-- 
Whenever the nature of the case requires that an exception be made, 
probate of a will or letters of administration with the will annexed shalt 
be granted subject to such exception. 

43. Administrmbn with mcepiim.--Whenever the nature of the & 
requires that an exception be made letters of administration skatl be 
granted subject to such exception. 

(e).-Gmnts of the Rest. 

44. Probate or actministmtion of mi.--W 
of probate, or jetters of administration wi 
has been made, the person-entitled 'te 
remainder of the deceaseds estate may 
of administration, as.the case may be, of the rest of the d d  estate. ' 

If).-Cmnts of Effcb wwdministem\d. 

45. 5.- of gects unadministered-If the executor to whom probate 
h h  been granted has died leaving a part of the testators estate 
unadministered, a new representative may bk+-appointed for 'the purpose 
of aQministering such part of the estate. 

46. Rules & to gmnts of tffects unadministered-In granting letters of 
adminiation of an estate not fully administered, the Court shall be guided 
by &he same rules as apply to original grants, and shall grant letters of 
administration to .those persons only to whom original grants might have 

' 

' been made. 

47. Administmtion when limited gftuu apim4 snd Sa7i 'swna! pa# crf 
estate unculministered,-When a limited grant has expired by effluxion of , 

time, or the happening of the event or contingency on which it wrts limited, , 

and there is still some .part of the deceaseds estate unadministered, letten 

ir* ̂  ,* &-a s&&<'rA."*& 
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of administration shall be 
might have been made. 

CHAPTER IV. 

1 Alteration and Reveation of IGrants. I 
48. What errors rnay be mctified by Cou .-Errors in names and 

descriptions, or m setting forth the time and pla of the deceaseds death, 
or the purpose in a limited grant, may be rect' led by the Court, and the 
grant of probate or letters of administration m y be altered and amended 
accordingly. 1 

I 49. Procedure where codicil discovered gmtf of admirtr\rtmflon 
with will annexed.-If, after the grant of administration with the 
will annexed, a codicil be discovered, it to the grant on due 
proof and identification and the grant accordingly. 

I 

50. Revocation o r  arurubnent for just 
or letteis of administration may be revoked 

Eaplanation.Jiut cause.-Just cause is- 

Ist, that the proceedings to obtain 
substance ; 

* 2nd that the grant was obtained 
or by concealing from the Court 

that the @ant was obtained by means of untrue allegation of a fact 1 
essential in point of law to justif) the grant, such allegation was made 
in ignorance or inadvertently ; 

$th, that the grant Hss,become useless a inoperative through 
circumstances ; 

. Srh, that' the person to whom the pant has wilfully and 
without reasonable cause omitted to exhibit or account in 
accordance with the provisions of Chapter 
exhibited under that Chapter an inventory or 
material respect. 

Illusmtion. 

(a) The Court by which the grant was made lhad no juridiion. 
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(c) The wilt of which piobate was obtained was forged or rovokad. 
4 

(d) A obtained letters of administration to the &at? of B, as his widow, 
but it has since transpired that she was never married to him. 

.(el A hhas taken administratibn to the estate of B as if he had d i d  
bt&atc, but a will has since boes dkmvered. 

( f )  Since probate was granted, a later will has been discovered. 

(g) Sirtce probate was granted, codicil has been discovered which revokes 
or ad& to the appointment of executors under the will. 

(h) The person to whom.probate was, or letter$ of-administration wm, 
granted, has s~fbquently become of uns3und mind. 

IL C ~ R '  v. 

Of llre Practice in grantiw asd revoking Pmbatco a d  kttm 
of Adminlstrstion. 

51. hrisdiction of Distict Judge in gmffting and ntvoklrcg 
dtx-w D'irid Judge shall have jurisdictioa in granting and 
probat- and let- of adnuinistmtion in & cases within his- disttid. 

t. 

52. Power to uppoint DcCegvrte qf Disttict-Judge to\ Cttd svith mu- 
metabus cases.-The High Court may, from time ' to time, writ sudn 
-1 within any district as'it thinks fit to act for the Dkkt 
Judge as Delegates to grant probate and l e ~ e r s  of administtation in wm 
arrrtenttolllr ceses, within such local limits as it may from tine to time 
-: 

Provided that, such appoint@nt be made with $he p r h r u u r c l i i ~  
of '[the Government]. 

, I  ' w ~  so appointed shall be called District m t e .  
i ' . 

5%. Districl ktdges p o r n  ar to p n t  of probate and admi&-- 
Tkc District Judge shall have the Iike powers and authority in rekkyk 
to the pmting of probate and letters of adminis t r~th  ahd all arattcws 
connected therewith, as are by kw vested in hiat in relat'in to any civZl . 

&t or p r m i n g  depending in his Court. 

54. Di@ict Jtulge ntw order person to ,pwkw 
Th District Judge may order any person to w,& 
1. Substitute6 for His Highness be Act X d 19%. 

"* J" . "i' - . 
, * 



or under the control of such person, but th 
that he has the knowledge of any such paper or 
died hi to attend for the p u r p  6f being 

I -e, 

&ate of a deceased 

be, bad at the time of his decease a fixed place o 
movable or immovable, within-tkjpisdiction of 

in wkich deceased 

. I 



I 
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ltutthttestatoror mtcetatc,asthe-maybLatttrc~eof 
hod his axed place af %bade within the jurisdicth d sucztr 

59. CaJ,cIsrJi- t# pdute OF 'leften qfadmhistt4tioni-Frobate 
or letters of administration shall have effect over all the property, movaMc 
or immavoble, of the deceased throughout the Province in which the same 
is at are granted, 

urd &dl be conclwiw: as to the rcprescntak title %a& J &m 
\of the dccmid, and all persons holding property which btlasgs to him, 

UKI shall afford full indemnity to a21 debtors paying theh debts, .sad 
all persons delivcri~g up such property to the person to whbm such 
probate or letters of administration shall have been granted : 

Effkct of unlimited ptvbates etc., pnted by cetlairt Courts.-Provided 
that probates and letters of admiiration granted- 

+ . '  

(a) by the Hi& Court, or 

@) by a D ' i  Judge, where the b a s e d  at the time of his death had 
his f d  place of abode situate within the jurisdiction of such 
Judge, and such Judge certifies that the value of the property 
offwed beyond the limits of the province does not exceed six 
thousand rupees, 

&all unless otherwise directed by the grant, have like effw throughout 
tbb whole of the State. 

60. TmnsmEsSim to Hi@ Costti of ceri@wtes of p n t s  un& pmvb I to setion %--(I) Where probate or letters of administration hi& or haw 
been panted by the District Judge with the effect referred to in the 
prodso to section 59, the District Judge shall send a certificate €hereof 
to the H i  Court. 

(2) Every certificate referred to in sub-section (1) shall be to the 
following effect, namely-- 

.............. .................. I, A, B., District Judge of hereby certify that oi the 
day of grented probate of thc will (or letters of administration of the 

................. ....... cstate)of C. D. late of deceased, to E. F. of and G. Hz 
of ....... and .that such probate ( or letters) has (or have) 'effect over all the 
property d the deceased throughout the whole of the State; 

and & ccrtifwc shall be filed by the W ' i  Court. 
I 

&%&--& - ** 7 ./ 



jurisdiction of a District Judge in another 
send the certificate referred in sub-section 
such District Judge and such copy shall 
receiving the same. 

testator or interstate had no futed place of 

/' 
the time of the testators death, 

that it was duly executed, 

within the jurisdiction of the Judge ; and, 
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63. In what cases arut 
ver~cation of trmlution by 

' wherein the will, copy o 
in ordinary use in p 
translation thereof annex 
the language be one for 
copy or draft be in any 
tr&c the same, in 
that pepon in the following manner:-- 

I (A, B,), do declare that I read 
and charmer of the or 
translation thereof, 

64. Peti2ion for letten of adittinistm 
admiaistration shall be made by petition distinct 
stating the time and place of the decease& 
of the deceased, and their respective residen 

the fight in which the petitioner claim 
lieiy to come to the petitioners hwds. 

In addition to these particulars, the petition shall further state, 

when the application is to a Di 
of his death had a fwd place, of 
within the jurisdiction of the Judge; and 

when the application is. to a D 
time of his death had a fixed place abode within the jurisdi 
Delegate. 

When the agplication is to the District Judge and any portion of the 
assets likely, to come to the petitioners hands is situate in another Province, 
the petition shall further state the amount of such assets in each 
Province and the District Judges within whose jurisdiction such assets are 
situate. 

65. Additional statemolts in petition for probate, &c,-Every person 
applying to any of the Courts mentioned in the proviso to section 59 for 
probate of a will or letters of administration of an estate, intended to have 
effect throughout the State, shall state in his petition, in addition to the 
matters respectively required by sections 62 and 64, that to the best of hi 
belief no application has been made to any other Court fdr a probate of the 
same will 01 for letters of administration of tk same estate, int~aded to' 
have such effect as last aforesaid, 

I 
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or, where aay sucb application has been made, Court to which it was made, 
the person or persons by whom it was made proceedings (if any) had 
thereon. 

And the Court to which any application is mad under the proviso to section 
59 may, if it think fit, reject the same. 

66. Petition for probate or administration to be signed and ven'fed.-The 
petition for probate or lettersof administrations all in a1t casesbe subscribed 
by the petitioner and his pleader, if any, and sh 1 be verified by the petitioner 
in the following manner or to the like effect :- i 

"I(A.B.,) the petitioner in the above petitio declare that what is stated 
therein is true to the best of any information an belief." 

67. Verification of petition forprobaie by on witness to will.-Where the 
application is for probate, or for letters of admin' trationwith the will annexed, 
the petition shall also be verified by at least o of the witnesses to the will 
(when procurable), in the manner or to the effe 1 t following :- 

"I (C. D.), one of the witnesses to the last nd testament of the testator 
as present and saw the said 
the case may be) (or that the 

said testator the above petition to be his 
last will and testament in my 

68. Punishment forfalse avemte~ttto tion.-If any petition 
or declaration which is hereby required tains any averment 
which the person making the or believes to 
be false, such person shall be subj 
provisions of the law for the time be 
giving or fabricatin6 false evidence. 

69. District /ridge nray eranrlle 
evidence and issue citations to inspecf 
lawful for the District Judge or Distric 

i to examine the petitioner in person upon oa h, and also to require further 
evidence of the due execution of the will, or t e right of the petitioner to the 
letters of administration, as the case may be, a , 

to issue citatians calling upon all persons aiming to have any interest in 
the estate of the deceased to come and see proceedings before the grant 
of probate or letters of administration. 

Plrblication ofcitation.-The citation shall up in @me conspicuous 
part of the court-house, and also in the Coltectw of the district, 





&i&W CUS@ whet%? no 
ion, but it appears to the 

t2lc: Dkiet Judge ; 

rmnb shall be sent by him to Ihe District Judge. 

76. Gnsvrnt ofprobate to be mder seal of Court. 
J d g c  or Distrid belegate that probate of a will shou 





may be granted by him ; 

en recalled or 

kgal discharge to the person making the same 

panted might have lawfully made. 

.-Every order made by a 

conferred upon him shallbe subject 
contained is the Code of Civil Pr 

1 

I 









I 

witbin six rnonthr from the &ant of probate of trdrniaistratioh, or 

may from time to time appoint, exhiit in that 
full and true estimate of all the property in pose 

d d e d  in that &act-% 

(4) Tk. exhibition of an intention inventory or account under 
this section shd1 be deemed to be an under section 193 of that 

=patch stated in such invcatwy ; 

100. As lo prom of, aad &ts 

Mity d the deceased, 
attt~idanee, md bard 
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thelegatee has a preferentialclaim 
which the 1egacy.i~ direded to be paid u 
after the fund is exhausted, part of the 
entitled to rank for the remainder 
amount of such unpaid remainder. 

0 ,  Rateabb abatement 
bufficent to amwr the debts a an abatement shall be 
made from the latter ratcably in proportion to 

A has bequeathed to B a 
a horse, valued at 1,000 r 
effects of the testator,. and 
1,000 rupees: Of this sum 
Rs. 666-67P. to C. 

111. Legacies treated 
purpose of abatement, a I 
produce an annuity, and 
appropriated to produce i 

- 
CWAPTER WI. 

(b) A by his will has bequeathed to C in Calcutta in the 
tenancy of B. C is not entitled to receive the ut the assent of xhe 
executor. 

I 

113. Efect of execu~ot's assm to Iqmy,-The assent of the 

. 



P 

m m ~ w  ;B%ld"o transfer ttk of tke imp& to 
, ulelcss the nature M the dr-stances of the pqmty  require 

be transferred in a particufar way. 
7 

N a m  Of0ssent.-This assent nray Zwr verbal, and it may be either express +, 

or imptied from the canduct of the executor. 
i 

(a) A horse is bequeathed. The executor requests the 
d i i  of' it, or a third party propom' to purchase the home 
executor, and he directs him to apply to the legatee. Assent &a t 
is impiied. 

(b) The interest of a fund is direct& by the 
maintenance of the legatee during his minority. Th 
sb to apply it. This is an assent to the whale of 

(c) A bequest is made of a fund to A, and aftn~kim $0 El. 7% 
pays the intorest of the fund to A. This is an implied assent to the 
to B,. 

(d) Executors. die after paying all the debts of thc tmtator, 
satisfaction of specific legacies. Asscnt to the l@ may be 

(e) A person to whom a specific attick has* 
possessioa of it and retains;' it without 'any ob* 
executor. His assent may be presumed. 

114. Conditional assent.--The assent of an executor to a &icy mty h 
conditional, and if the condition be one which he has s right to e h f m  
and it is not prformed,hhere is no assent. 

Iililstru Iioirs. , - t  

(a) A bequeaths to I3 his laads of Sukanpur, which at the date d 
will and at t k  death of 'A, were subjcrt to a mortgage for 10,000, rPpiar ' 

The executor awnts to the bequest-on qndition that B skpli within a l i d &  , 

time pay the amount due on theGonoh$age at the testator's death, 'Ik 
amount is, not paid, There is no assent. 

(b The executor assents to a bequest on condition that the legatee rbrll 
pay I im a sum of money. The payment\& nat ma&. T k  rrsjeAt jl 
aevertheh vaHd. 

- . 125. Asenl of aecrrtor to h& >wwt kgtay.-Wkm the exsate? gbl 1. 

I c g a t m , h i s ~ t t o k i s m i e g a ~ y - i s a a s s a r y t a o o n r ~ h i r a b  , 

it, in- the same my as it is requid whtsn the bepest is to a a g t k  
tiad ik lrs~ant may in like manner be 'e?cpmss bqlkd. 

i 
P 

&& 2 #$, , * 
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Zwid orsent.-Assent &all be impiied if in hi 
the property he does any act which is 
and is not referable to hi character of executor 

An executor takes the ten 
ment securities bequeathed to 

16.  E'ect of aecutw's 
gks effect to it &om the deeth of the testator. 

(a) A legatee sells his 1 
The executor's subsequent 
and completes his title to the legacy. 

(b) A bequeaths 1,000 
wxutor does not assent t 
A'$ death. B is entitled t 

1 7  Executor when 
to pay or deliver any 
testator's death. 

A by his will directs 
death: The executor is 

CHAPTER IX. 





* THE PROBa'5E AND dDMINE?TRAM A a ,  19 (m AD.) 

may transfer the. whole residue of the estate to1 the 
(if m y )  on hi giving suf'ticiqnt 5e rity for the payment 

itQcY if it shall become due. 1 
I 

of residue. be~rraqthd for 
&ies.-Where the t 

estate as is not at 
cified Kid shall be 

inrt0 mmwy and invested in 

~ w c k  wuversion and investment 
would be for the. time being entit 
so invested shall receive interest at 

-wmfrttm upon 3bc market-valu 
dtath) sf such part 

I 

227. m e d m  where minw entzcnnIJ.cd to 
of bequest and no direction to 

c b  the turns of a bequest, thC I 
ptylnent or possesion of the m 

is no direction in the 
exem?Car or abinistrato 

Court of the District Judge by wh 
pr-e, was, or letters of administ 
W t b  aammt of the legatee, un 
&Wards; 

smf if thc legattt be a ward of the Court of Wards, the legacy shall 
tm into t h t  Court to hi acaount ; 

and such payment into the Court of the bistrict Judge, or in80 the Court 
gf Wards, as the case may be, shall be a sufficient discharge for the money 
r a + i d  ; 

in the purchase of 
eon, shall be ttans- 

erevise applid for his 
or the Cerrtt of Wiw W be, araY 

. ,  $ 
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THE PROBATE AND ADMZNISTIW'HON ACT, it977 (1920 AD.) $1 1 

63. In what cases arut 
ver~cation of trmlution by 

' wherein the will, copy o 
in ordinary use in p 
translation thereof annex 
the language be one for 
copy or draft be in any 
t r w c  the same, in 
that pepon in the following manner:-- 

I (A, B,), do declare that I read 
and charmer of the or 
translation thereof, 

64. Peti2ion for letten of adittinistm 
admiaistration shall be made by petition distinct 
stating the time and place of the decease& 
of the deceased, and their respective residen 

the fight in which the petitioner claim 
lieiy to come to the petitioners hwds. 

In addition to these particulars, the petition shall further state, 

when the application is to a Di 
of his death had a fwd place, of 
within the jurisdiction of the Judge; and 

when the application is. to a D 
time of his death had a fixed place abode within the jurisdi 
Delegate. 

When the agplication is to the District Judge and any portion of the 
assets likely, to come to the petitioners hands is situate in another Province, 
the petition shall further state the amount of such assets in each 
Province and the District Judges within whose jurisdiction such assets are 
situate. 

65. Additional statemolts in petition for probate, &c,-Every person 
applying to any of the Courts mentioned in the proviso to section 59 for 
probate of a will or letters of administration of an estate, intended to have 
effect throughout the State, shall state in his petition, in addition to the 
matters respectively required by sections 62 and 64, that to the best of hi 
belief no application has been made to any other Court fdr a probate of the 
same will 01 for letters of administration of the same estate, int~aded to' 
have such effect as last aforesaid, 

I 
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or, where aay sucb application has been made, Court to which it was made, 
the person or persons by whom it was made proceedings (if any) had 
thereon. 

And the Court to which any application is mad under the proviso to section 
59 may, if it think fit, reject the same. 

66. Petition for probate or administration to be signed and ven'fed.-The 
petition for probate or lettersof administrations all in a1t casesbe subscribed 
by the petitioner and his pleader, if any, and sh 1 be verified by the petitioner 
in the following manner or to the like effect :- i 

"I(A.B.,) the petitioner in the above petitio declare that what is stated 
therein is true to the best of any information an belief." 

67. Verification of petition forprobaie by on witness to will.-Where the 
application is for probate, or for letters of admin' trationwith the will annexed, 
the petition shall also be verified by at least o of the witnesses to the will 
(when procurable), in the manner or to the effe 1 t following :- 

"I (C. D.), one of the witnesses to the last nd testament of the testator 
as present and saw the said 
the case may be) (or that the 

said testator the above petition to be his 
last will and testament in my 

68. Punishment forfalse avemte~ttto tion.-If any petition 
or declaration which is hereby required tains any averment 
which the person making the or believes to 
be false, such person shall be subj 
provisions of the law for the time be 
giving or fabricatin6 false evidence. 

69. District /ridge nray eranrlle 
evidence and issue citations to inspecf 
lawful for the District Judge or Distric 

i to examine the petitioner in person upon oa h, and also to require further 
evidence of the due execution of the will, or t e right of the petitioner to the 
letters of administration, as the case may be, a , 

to issue citatians calling upon all persons aiming to have any interest in 
the estate of the deceased to come and see proceedings before the grant 
of probate or letters of administration. 

Plrblication ofcitation.-The citation shall up in @me conspicuous 
part of the court-house, and also in the Coltectw of the district, 





&i&W CUS@ whet%? no 
ion, but it appears to the 

tbt Dkiet Judge ; 

rmnb shall be sent by him to Ihe District Judge. 

76. Gnsvrnt ofprobate to be mder seal of Court. 
J d g c  or Distrid belegate that probate of a will shou 



delivery of them till the 
the ;death of A and the 

~ ~ a ~ p ~ d -  



the testator's death goes as undisposcd of. " 

or unless the will contains a directios to t 

134. Jhtmt on sum to be inwsfed ti? cnmit$~'Wfiere 'a sum 
of m a c y  is Qveettd to be kvcsted, to ce an an&y, interest is 



CHAPTER XII. 

Of the h a d l a g  d Lqpeks. 

136. No rtfiutd if paid vduntm@.-Whcn an executor has voltmtarily 
wid a legacy, be cann+ call upon a legatee to tchmd in the event df tlhc 

137, R@hd when @cy becmes due on paf-cc clf'c~iiim 
wirhin )tiurha time aliowt?d--When the time prtsctibwt by the will fot tke 
perfprmanct of  a wadition has elapsed, without rhe condition having . ' ' 
b n  perfonrred, and the erecutor has thenupa, without fraud, d i i r i h E d  
the idUF in sack b e ,  if further tihe h q  under tho second chuc d 

c o o d i  bas h e n  perfmod 
fKKn the cXe4Xt0~~ h t  tkosc t 

\ Wbcre the will requires an ad to bd pcrSonned by tbi legate w&hk 
a epedfiied time, either as a condition to be fuIfrIld before the legacy is 
enjoyed or as a condition upon the non-fulfilment of which the subject- 
mattcr of the bequest is to go &r. to andhef persoli, or the btpW is 
to cease to have en@, the act must be prfmedwi th in  the time s e  
unbs the performance of i t  be pre6ntcd by fraMi-m ami i  dk ausdr 
wt tibe shall be allowed as if reguizitc to make rtp for &e rZalry 
caw by iPrrrh fmd. 

138. Wta & legatee contpeIt~ble to rrfund in" pmpdm-whbn 
t h a ~ w h a s p a i h ~ y t h ~ a q m i h t  9 a d ~ i s a ~  
M i  to &charge a debf d which Be 

- 
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(c) The deceased had a lea* than the r M  payBble for 
it, but terminable on notice at a . The executor neglects to 
give tbo d i c e .  He is liable to 

147. Liability for t~rglecf to get in of pkpmy.-When an 
executor of administrator occasions a estate by neglecting to 
get in any part of the property of the is liable to make good .RJ2<2 amount. I 

(a) The executor absolutely releises a due to the deceased from 
a sdvcnt person, or compounb witli a who is able to pay in full. 
The executor is liable. to make gmd 

a @) , executor neglects to sue for a till the debtor is able to 
plud the Act for the limitation of suits, debt is thereby lost to \ 

the estate. The executor is liable to the amount of the 
+bt. 

148. W s i o n s  qp(ed to will tuanaed--In Chapten 
VIII, IX, ?k and XI1 of this A a  tbc to an executor shall apply 
also to an administrator with the 

. 149. Saving clause.--Nothing herein con ained shall-. ' 1 
(a) validate any testsmentw dspaitio which would otherwise have 

been invalid ; 1 
@) invalidate any such disposition would otherwise have been 

I valid ; 

(c) deprive any person of any right to which he wuM 

t otherwise have been satitled. 

150. M a t e  and 
or Buddhist to k 
probate of a will, 
Muhammdsn or 
mdw this Act. 

I 

151 to 156, Omitted. . 
. , 






